STATE Vs. Amir
FIR No.: 269/2020
PS: P.I.A
U/s: 356/379/411 IPC

12.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused.
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.
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Application taken up today as 10.10.2020 was holiday.
Present :

Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.
The present application for release of mobile phone REDMI MI 5A on

Superdari has been filed by the applicant.
Reply has been filed under the signature of SI Rohit Tomar wherein
it is submitted that there is no objection for the release of the mobile phone to the
rightful owner.
In view of the no objection of the 10. oral arguments of Ld. Counsel
for applicant are dispensed with.
In these circumstances the aforesaid mobile phone be released to
the rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.

10 shall prepare detailed panchnama mentioning the colour, appearance.

IME I number, ownership and other necessary details of the mobile phone:
2.

10 shall take the colour photographs of the mobile phone from different

angles.
3.

The photographs should be attested and counter signed by the

complainant, accused and rightful owner.
4.

10 shall take the security bond of appropriate value from the rightful owner.

taking into consideration the value / bill

receipt of the mobile phone to the

satisfaction of the concerned 10/ SHO subject to verification of documents.
Copy of this order be sent to Ld. Counsel for applicant on his email ID and a
copy be also sent to the SHO PS concerned for compliance. Order be also
uploaded on the website of District Courts.

(Aakanicsha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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STATE Vs. BHUPENDER @ BHOPA
FIR No.: 04635/2020
PS: Krishna Nagar
U/s: 379/411 IPC
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12.10.2020
Application taken up today as 10.10.2020 was holiday.

Present:- Ld. APP for the State is present through VC.
Ld. Cl. Sh. Dinesh Yaduvanchi for applicant through V.C.
Application perused.
Let jamatalashi articles of the applicant/accused
Bhupender @ Bhopa, be released to the rightful owner. as per
personal search memo, if the same are not required for the purpose of
investigation.
The application stands disposed off accordingly.
Copy of this order be sent to SHO PS concerned and copy
of this order be sent through e-mail to the applicant. Order be
uploaded on the website of District Courts.
(AT
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FIR No.: 316/2018
PS : Krishna Nagar
State Vs. Ajay Kumar
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court No. 3,

f
Karkardoorna

12.10.2020.

Application taken up today as 10.10.2020 was a holiday.
Present:- Ld. APP for the State is present through VC.
Ld. Cl. Ms. Pooja Goel for applicant through V.C.
Let the present application be put up with file on
16.10.2020.
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FIR No.: 425/2020
PS : Krishna Nagar
State Vs. Manoj

12.10.2020.
Application taken up today as 10.10.2020 was holiday.
Present:-

Ld. APP for the State is present through VC.
None for applicant through V.C.

The present application for release of articles has been filed by the applicant.
Reply has been filed under the signature of SI Dhananjay Dubey wherein it is
submitted that there is no objection for release of articles to the rightful owner.
Heard.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
1.
Release of articles involved in an offence may be released to the rightful owner after
preparing detailed panchnama; taking photographs of the articles; valuation report; and a security
bond.
2.
The photographs of the articles should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
The production of the articles should not be insisted upon during the trial. The panchnama
3.
and photographs along with the valuation report should sufficient for the purpose of evidence.
4.
Return of articles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid articles be released to the rightful owner subject to
satisfaction of the 1E0/ SHO about the following conditions:
1.
10 shall prepare detailed panchnama mentioning the colour, make and other necessary
details of the articles:
2.
10 shall take the colour photographs of the articles from different angles.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner
4.
10 shall get the articles valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
10 shall take the security bond/ indemnity bond of appropriate value from the applicant,
taking into consideration the valuation report.
Copy of this order be sent to Ld. Cl for applicant through email and order be also sent to
SHO PS concerned. Order be also uploaded on the website of District Courts.

(ALikha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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FIR No.: 390/2020
PS : Shakarpur
U/S: 279/337 IPC

12.10.2020.
Application taken up today as 10.10.2020 was holiday.
Present :

Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

The present application for release of vehicle Scooty bearing No. DL-14 SM 4357
on Superdari has been filed by the applicant.
Reply has been filed under the signature of SI Krishna Lal wherein it is submitted
that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of IO, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09/014 as follows:
"Vehicles"
Vehicles involved in an offence may be released to the rightful owner after preparing
1.
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
2.
accused as well as by the person to whom the custody is handed over.
The production of the vehicle should not be insisted upon during the trial. The panchnama
3.
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
That the mechanical inspection of the vehicle in question has been conducted and the
vehicle in question is no more required for the purpose of investigation.
2.
10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
3.
10 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
4.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
5.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
6.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to W. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order be also uploaded on the website of District Courts.

(rkiitt ha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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STATE Vs.Rahul @ Parminder
FIR No. No:289/2020
PS: Krishna Nagar
U/S: 356/379/34 IPC

12.10.2020
Present : Ld. APP for the State is stated to be available through V.C.
Ld. Cl. Sh. Saurabh Khaneja for applicant/accused through
V.C.
The 10 has informed through the Naib Court that the
present accused namely Rahul @ Pariminder has already been
arrested in the present case. Accordingly, the present application for
cancellation of proceedings U/s 82 Cr.P.0 is infructuous.
Application is accordingly disposed as dismissed.
Copy of this order be sent to Ld. CI for applicant through
email. Order be also uploaded on the website of District Courts.
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State Vs. Satish Kum
FIR No.: 385/2019
PS :Krishna Nagar
U/s:188/34 I PC

12.10.2020.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused. Status report perused. Copy of the
Status Report be supplied to the applicant/Ld. Cl.
Application accordingly. stands disposed off.
Copy of this order be sent to Ld. CI for applicant through
email. Order be also uploaded on the website of District Courts.

(Aalcarggha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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State Vs. Om Parkash & ors.
FIR No: 462/04
PS :Krishna Nagar
U/s:325/323/34 IPC
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File taken up on an application on behalf of surety Brahmpai (for
accused Om Prakash) for release of FDR of 50,000/-

Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused. File perused. The present
application stands allowed and the FD mentioned in the application be
released to the rightful owner, against acknowledgment, as per rules.
File be consigned to Record Room.
Copy of this order be sent to Ld. CI for applicant through
email. Order be also uploaded on the website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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State Vs. Unknown
EFIR No.: 23661/2020
PS :Shakarpur
U/s:379 IPC

12.10.2020.
Present :

Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

The present application for release of vehicle Scooty bearing No. UP14BL4030 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of ASI Deep Chand wherein it is
submitted that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of IC), oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
Vehicles involved in an offence may be released to the rightful owner after preparing
1.
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant.
accused as well as by the person to whom the custody is handed over.
The production of the vehicle should not be insisted upon during the trial. The panchnama
3.
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
I0 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
2.
10 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order be also uploaded on the website of District Courts.
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12.10.2020.
Present :

State Vs. Unknown
FIR No.: 264/2020
PS :PIA
U/s:379/34 IPC

Kerkardoorna C;-,urr.s,

Ld. APP for the State is present through Video Conferencing.
Ld. Cl. Sh. Ahasas Hussain for applicant through V.C.

The present application for release of vehicle Auto bearing No. DL-1 NC R-0549
on Superdari has been filed by the applicant.
Application perused. Reply of 10 perused. Heard.
The Hon'ble High Court has observed in Manjit Singh V. State CRL.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
I.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
2.
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the ID/ SHO about the following conditions:
1.
That the vehicle in question is no more required for the purpose of investigation.
2.
10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
3.
10 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
4.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
5.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
6.
I0 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned fo

liance. Order be also uploaded on the website of District Courts.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

1(10101-1P%\1(P.e.S
Nfs!T°111
CV . i (3 5
3:3 P1)-05
Wg.4111
-Iistf
INJWIropoVtan M.?..
03,
.1c't-. -1-6
c
-eVt A.tic>. C. 7.ivi Fkoot
Coot
TAt::., fck-E."'—').'2, -,2
Th
-07/-•°
KnckavdJoma 6c,.:its,

STATE Vs. Not known
FIR No.: 227/2020
PS: PIA
U/s: 279/337 IPC

12.10.2020
Fresh application on behalf of applicant for release of D/L and R/C pf
vehicle bearing No.HR-38Z-2146, received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 13.10.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

State vs. S.D. Malik & Anr.
FIR NO.63/2016
U/s: 420/406/34 IPC
PS: Krishna Nagar

12.10.2020.
Present:- Ld. APP for the State is present through VC.
Sh. Raj Kumar. Ld. Counsel for the applicant is present
through V.C.
Relist on 13/10/20.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020
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FIR No.461/2020
PS : Krishna Nagar
U/s: 279/337 IPC
State Vs. Richa Sharma
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12.10.2020.
Present :

Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

The present application for release of vehicle Car bearing No.HR 51BH 5610 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Satish Chand wherein it is
submitted that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
That the mechanical inspection of the vehicle in question has been conducted and the
vehicle in question was insured on the date of the alleged accident .
2.
10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
3.
I0 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
4.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
5.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
6.
I0 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
concerned for compliance. Order be also uploaded on the website of District Courts.
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State Vs. Sunil
eFIR No.: 21334/2019
PS :Krishna Nagar
U/s:379/411 IPC

12.10.2020.
Present :

Ld. APP for the State is present through Video Conferencing.

LAC Sh. Pradeep for accused is present through video
conferencing.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of
accused Sunil.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC
since 20.09.2020. Ld. Cl. has further submitted that the accused has been falsely
implicated in the present case. He is not a previous convict. He has also
submitted that investigation of the case has already been completed. Ld. Cl. has
also submitted that accused has the liability of taking care of his younger brother
and his wife and one minor daughter.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature and the stolen property
was recovered from the present accused.
Heard both the parties.
In the present case. the accused is in J/C since 21.09.2020. Case
property in the present case has already been recovered. 10 has not revealed any
previous involvement of accused in any other case. Further, the aspect of
de-congestion of jails in light of Covid-19 pandemic is also a relevant
consideration. Keeping in view the facts and circumstances of the case. accused
is admitted to Court bail on furnishing of bail bond in the sum of Rs. 5,000/- with
one surety in the like amount subject to the conditions that :1.
The accused shall cooperate with the 10 during the investigation.
2.
Accused shall not indulge in similar offence as that of which he is the
accused.
3.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent
to Ld. Counsel for accused on his email ID. Order be also uploaded on the
website of District Courts.

sa Vyas)
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STATE Vs. Shahbudeen
FIR No.: 302/20
PS: Krishna Nagar

,7
tic■Jcpc...;'
tz. ■

•

;

C --••1 )

v`
V

'

';

Li,11;
Ciut,t11-32

Bail bond

12.10.2020
Present:- Ld. APP for the State is present through VC.
None for accused through V.C.
Bail bond perused. Reply of the 10 also perused.
Bail bond stands accepted.
Copy of this order be sent to Ld. Cl. for accused on his
email ID. Order be also uploaded on the website of District Courts.

_
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

State Vs. Mohd. Amir
FIR No.: 024469/2020
PS :Krishna Nagar
U/s:379/411 IPC

AFKANKSVAA N.f
T77-77-7-117

12.10.2020.
Present:-

Ld. APP for the State is present through VC.
Ld. Cl. Sh. Vipin Arora for applicant/accused through V.C.
An application for grant of bail u/s 437 Cr.P.0 is moved on behalf of

accused Mohd. Amir.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC
since 27.09.2020. Ld. Cl. has further submitted that accused has been falsely
implicated in the present case. Ld. CI has further submitted that investigation of
the case has already been completed. It has been further contended by Ld. Cl.
that accused is a young age person having the liability of his family members
including his father who is paralysed.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature and the stolen property
was recovered from the present accused. He further submitted that as per reply of
the 10, accused is a habitual offender.
Heard both the parties.
In the present case. the accused is in JIG since 27.09.2020. Case
property in the present case has already been recovered. Accused is no more
required for further investigation. Further, the aspect of de-congestion of jails in
light of Covid-19 pandemic is also a relevant consideration. Keeping in view the
facts and circumstances of the case, accused is admitted to Court bail on
furnishing of bail bond in the sum of Rs. 10,000/- with one surety in the like
amount subject to the conditions that :1.
The accused shall cooperate with the 10 during the investigation.
2.
Accused shall not indulge in similar offence as that of which he is the
accused.
3.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent to
Ld. Counsel for accused on his email ID.
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(Aakan s a Vyas)
MM-05 (East)/KKD Court
Delhi/ 12.10.2020

